
as EDDA on 3-2-1994. In, any case, the appointing autiority' 

is R2 •viz.:*the Sub-Divisional Inspector of Post Offices. So 

long as the selections are ade on a rational . basis with due 

justification 	such selection process there were other 

partipants or not may not be vital. It is only the ultimate 

satisfaction of the appointing authority which results in issuing 

of. the appointment orders that is relevant. In the instant 

case, both the applicant and R3 being S.S.L.C. passed, R3 having 

secured more marks than the applicant i.e., 231 marks as against 

211 of the applicant and having a better nand writing, he was 

recommended and later selected and appointed. We do not find 

anything amiss in the procedure followed or in the selection 

made. The question of giving weightage to the experience gained 

by the applicant during the period he worked as EDDA on a provi-. 

sional basis would have arisen had he and R3 were at par in 

all respects which is not the case -here. 

5. In view of the foregoing, we find no substance in this 

application which is hereby dismissed. No order as.to  costs. 

.MEr{i3Ei(A) 	 ' 	VICE-CHAi'iAi'. 
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mentfiled on behalf of Ri and R2, duly verified byan Assistant 

-. Post-Master General,r states on this issue as follows:- 

'Proceduré or ratification by the divisional 
heads selections, made by the Inspectors and Assistant 
Superintendents has been prescribed to ensure that 
selections are made in accordance with the rules. 

This cannot be called as an interference." 

* 	 (Para 11) 

.,.,-and. again - 

UAS already stated, second respondent had only 
approved the selection of R3. Sucn a procedure is 
only to ensure that rules are properly followed by 
the Sub-appointing authorities. In fact, Rl also 
indicated that R3 was the eligible person for the 
post." 

(Para 15) 
These statements have not been denied by the learned counsel 

for the applicant by any counter statement. We, therefore, 

accept the statements reproduced supra as correct. 

4. A perusal of the letter dated 30-6-1992 referred to 

supra from R2 to Ri makes the position very clear that of tne 

six applicants in the field for the post two were not qualified 

because they were under aged, one was found to be already working 

in 	the Forest Department 	and the 	original' documents were not 

made available for verification and so he was eliminated and 

the application of one was found incomplete as he did not turn 

up for verification of documents aitnougn called. Thus, only 

the applicant and R3 were left in the feld. R2 made available 
'* 'J ' 

to Rl the names of both the appli'u and R3":süggesting that 
I , 

either the applicant or R3 may be tonsidered foi approval for 

regular appointment. He, hower, indicated his preference 

for P 	 secured more marks in the S.S.L.C. 

examination and 4t very good nand, writing to his credit. 

The selection process for making appointment to the post took 

quite some time and it was only in tne month of iJecember,193 

lj~ 
	

tnat selection of P3 was approveci by Ri. R3 was positioned 
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Exchange did not rnake available?  the names within the time .1ind.t -. 

i bthe departmen i n accorprescribed 	n the requisition made  d- 
:- 

arce with the Rules1 the authority concerned issued a local no_ 

fication 	This was responded to by 6 persons including the 

applicant and respondent-3. The last date fixed for eceipt 

of applications was 28-6-1992 and the applications received 

as on that date were got,verif led on 30-6-1992 itself, the date 

on which the order appointing the applicant provisionally was 

issued. A perusal of letter No.PP/EDDA/Bukkasagara/B0/92 dated 

30-6-1992' from' R2 to Ri shows that,-the process of selection 

was not complete as on 30-6-1992. In fact, in order to ensuie 

that the work did not ,suffer on account of retirement of the 

incumbent of the post on that day, the appointing authority 

(R2) had issued the order (Annexure-Al) provisionally appointing 

the applicant, the son of the incumbent EDDA who had retired 

that day. The selection itself' wasmade 'finally after about 

one year and eight months and'R3 wasselected for appointment. 

3. Aggrieved with his non-selection  to the post referred 

to supra, the applicant has come up with this application. 

Shri M.Ragnavendrachar, learned 'counsel 'for the applicant raised 

an objection that the Sub-Divisional Inspector of iost Offices 

(i2) being the appointing authority for the post in question, 

he issued the order appointing R3 much later at the instance 

of R2 who was his superior in the departmental hiearchy, so 

much so the 'appointing authority was, influenced by a higher 

authority who was not' competent to make the selection. Learned 

Senior Central Government Standing Counsel appearing for Rl 
* 

and R2 counters tis argument and contends tIia 'thereare ins-

tructions existing in this regard, but he was noth a position 

to produce the same to-day. Be that,  as it may, the reply sate- 
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CENTRAL ADMINISRATIVE TRIBUNAL, BANGALORE BENCH,BANGALORE. 

ORIGINAL APPLICATION NUIIBER 168 OF 1994 

TkIRUSDAY, THIS THE 17TH DAY OF NOVEi'IBER,1994 

Mr.Justice P.K.Shyamsundar, 	 Vice-Chairman. 

rir . T. V. Ramarrn , 	
'1ehber (A) 

Y.Thippaiah Shetty, 
5/0 Seenappa Snetty, 
iajor, ED1)A, Bokkasagara Branch, 
Kampli Taluk, 
Bellary District. 	 .. 'Applicant. 

(iy Advocate Shri fi.R.Achar) 
V. 

The Superintendent of Post Office, 
Bellary Division, Bellary. 

The Sub-Divisional Inspector of Post 
Offices, Sirguppa Sub-Division, 
Bellary District. 

I , 	' 	 3. K.Guru Basavaraj, 	- 
Merchant, Bokkasagara Post Office, 
Kainpli Taluk, Bellary Dist. 	, 	 .. Respondents. 

' (By Standing Counsel Shri M.S.Padmarajaiah) 

ORD 

rir.T.V.Raianan, Menber(A);- 

Admit. We have heard the learned counsel for the applicant 

and the learned Senior Central Government Standing Counsel for 

Ri and R2. 

2. In this case, the applicant was provisionally appointed 

as an Extra-Departmental Delivery Agent ('EDDA') at Bukkasagara 

by order dated 30-6-1992 (Anfiéxure-Al). It seems the post of 

EDDA had 'fallen vacant upon Lne retirenent of the incumbent 

of the post on 30-6-1992. Earlier in April,1992 itself, tile 

department nad initiated action to obtain a panel of names from 

the £iiloy.ient Excnane concerned, but, since ti'ie Employaent 
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